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+{OPENING OF AN INSTITUTE OF NUCLEAR
RESEARCH

#302. SarRt NAWAB SINGH CHAU-
HAN: Will the Prime MINISTER be
pleased to state whether the Depart-
ment of Atomic Energy have received
any scheme for opening an Institute
of Nuclear Research from the Science
Society of Hyderabad? If so, what
are its salient features and what deci-
sion has been taken in that regard?]
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t[Tue DEPUTY MINISTER oF
EXTERNAL AFFAIRS (SHRIMATI
Laksamr MeNoN): The Hyderabad
Science Society proposed to set up an
Institute of Nuclear Research in Hy-
derabad. This was to be managed
by a Governing Board consisting of
the representatives of the Department
of Atomic Energy, Osmania Univer-
sity, Hyderabad Science Society and
the Government of Andhra Pradesh.
The Society proposed to finance the
Institute from funds raised by it and
grants from the Government of India
and the State Government.

The matter was referred to the
Department of Atomic Energy. The
Department was of opinion that signi-
ficant work could only be done if the
proposed Institute was integrated with
the Osmania University, When an
assurance to this effect is received,
the question of giving assistance to
the Institute will be considered.]
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Surr V. C. KESAVA RAO: What is
the financial assistance given to this
research institute?

Surt  JAWAHARLAL NEHRU: I
don’t know. I don’t think any assig-
tance has been given. The question
has not arisen yet.

Surr M. H. SAMUEL: May I know
whether there is any information of
the work done by the society pre-
viously on this subject?

Surr JAWAHARLAL NEHRU: Per-
sonally I have none. I have no such
information. I don’t know if some
other Department of the Government
possess some information.

Visit oF LAw MINISTER TO REFUGEE
Camvps IN WEST BENGAL

*303. Surt BHUPESH GUPTA: Will
the PriMe MINISTER be pleased to
state:

(a) whether he is aware that the
Minister of Law visited a number of
refugee camps in West Bengal to per-
suade the refugees to go to Danda-
karanya;

(b) if so, whether the rehabilita-
tion of displaced persons is the res-
ponsibility of the Ministry of Law;
and

(c) if the answer to part (b) above
be in the negative, for what special
reasons the Minister of Law under-
took the above task which concerns
another Ministry?

Turg DEPUTY MINISTER oF
EXTERNAL AFFAIRS (SHRIMATI
LagRsHMI MENON): (a) Yes. The



